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DETAILED PUBLIC STATEMENT UNDER REGULATION 3(1) AND REGULATION 4 READ WITH REGULATIONS 13(4), 14(3), 15(2) AND OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD OF
INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THERETO

FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ACI INFOCOM LIMITED

CIN: L72200MH1982PLC175476
Registered Office: Office No. 512, 5th Floor, Hubtown Solaris, N.S. Phadke Road, Saiwadi, Near Flyover Bridge, Andheri East, Mumbai, Maharashtra, India — 400069
Phone: +981-75038 54646; Website: hitp://www.acirealty.co.in/; Email Id: compliance@acirealty.co.in

OPEN OFFER FOR ACQUISITION OF UPTO 3,70,47,634 (THREE CRORES SEVENTY LAKHS FORTY SEVEN THOUSAND S1X HUNDRED THIRTY FOUR) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥1/- (RUPEE ONE ONLY) EACH, REPRESENTING 26.00% (TWENTY SIX PERCENT) OF THE
EMERGING VOTING SHARE CAPITAL (AS DEFINED BELOW) OF ACI INFOCOM LIMITED (HEREINAFTER REFERRED TO AS "TARGET" OR "TARGET COMPANY" OR "ACI INFO"} FROM PUBLIC SHAREHOLDERS (AS DEFINED BELOW) AT AN OFFER PRICE OF #1.53/- (RUPEES ONE AND FIFTY THREE
PAISE ONLY), PAYABLE IN CASH, BY MR. SANJAY NATVARLAL MANDAVIA ("ACQUIRER-1") AND M3. RUPAL SANJAY MANDAVIA (ACQUIRER-2'), (HEREINAFTER COLLECTIVELY REFERRED TO AS 'ACQUIRER’ OR ‘ACQUIRERS’) PURSUANT TO AND IN ACCORDANCE WITH REGULATION 3(1) AND
REGULATION 4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (“SEBI (SAST) REGULATIONS") (“OFFER" OR “OPEN OFFER").

This Detailed Public Statemeant (“DPS"™) is being issuad by Credora Parteers Privata Limited (“Manager 1o the Offer™ or
“CPPL"), for and on behall of the Acquirers, 1o the Public Sharahalders (as defined below) of the Targel Company,
pursuant to, and in compliance with, Regulation 3(1) and Reguiation 4 read with Requlations 13(4), 14(3), 15{2] and
such other applicable provisions of the SEBI (SAST) Regulations. This DPS |s being [ssued pursuant to the Public
Announcement dated Monday, August 10, 2026 ("PA”) filed with BSE Limited ("B3E") and the Secunfies and Exchange
Board of India (“SEBI™) and sent 1o the Targat Company at its registered office, in terms of Reguiations 14(1) and 14{2)

of the SEBI (SAST) Regulations raspectively.
For this Detailed Public Statement, the following terms shall have the maanings assignad to them balow:

Definitions &
Abbreviations FtiEes
Acquirer-1 Wir. Ganjay Matvarfal Mandavia, aged 53 years. an Indian Inhabitant, hawing PAN
AFJPMOB46C under the Income Tax Act, 1861, and residing at A-3, 1101, Waorld Spa
East, Near FWSTS Building, Sector-30, Gurgaon, Haryana — 122001,
Acguirer-2 Ms. Rupal Sanjay Mandavia, aped 52 years, an Indian [nhabliant, having PAN:
AAGPM4G638 wnder the Income Tax Act, 1961, and residing at A-3, 1101, Worid Spa
Easl, Near PWSTS Building, Sector-30, Gurgaon, Haryana — 122001, Acquirer-2 is the
apouse of Boquirer-1
Acquirer or Acguireris) |Acquirer 1 and Acquirer 2 (collectively refarred 1o as Acquirgrs)

Board of Directors /
Roard

The Board of Directars of the Target Company.

Hoard Meating

Meeting of the board of directors of the Target Company held on Monday, August 10,
2026, 1o consider preferentlal allotment of Equity Shares and Fully Convertible Warrants

H5E Limited / Stock
Exchange

BSE Limifed, being the stock exchange on which e Equity Shares of the Target Company
are presently listed

Emerging Voting Share
Capital

Emerging Yoting Share Capital shall mean 14,24 90,900 (Fourteen Crores Twenty-Four
Lakihs Minety Thousand Nine Hundred) Equity Shares having face value of 21/- each of
the Targael Company on a fully diluted basis as of the tenth (10th) working day from the
closure of the Tenderng Period.

This comprises of (i) Exsting Voting Share. Capital of the Target Company Le.
11,04,20,%00 Equity Shares; and (i) 3,20,00,000 Equity Shares in aggregate proposed
1o be allotted to acquirers, subject to the approval of the shareholders of the Target
Company and receipt of all necessary statutory and/or requlatory approvals, as may be
applicable

Further,-as per the mutually decided terms and conditions with proposed allottee of the
warrant, confirmation has been received from the warrant hofders, that the conversion of
warrants into equity shares shall be done onfy upon expiry of 10 working days from the
completion of Offer Pariod in tarms of SEBI (SAST) Regulations, 2011

Accordingly, each of Fully convertible warrant will be converlitde into ane Equity Share,
shall mot be considersd part of the total share capital of the Target Company as on fhe
1 0th working day from the closure of the Tendering Panod.

‘I'E_ﬁiulyr Shares

The tulty paid-up equity shares of the Target Company of face value of T1/- (Rupee One
Only} each

[dentified Date

Means the date faling on the 10th Working Day prior 1o the commencement of the
Tendering Penod for the Offer to determing the Public Shareholders to whom the Letter of
Orfer shall be sent. IUis clarified that all the Public Shareholders (registered or unregistered)
who own Equity Shares are gligible fo participate in this Offer at any fime before the expiry
of the Tenderng Period.

51N

International Securities ientification Number, being INE167B01025.

wtanager to the Oifer /
CPPL

Credora Partners Private Limited, appoinied as Manager to the Offer pursuant to
Requlation 12 of the SEBI (SAST) Regulations.

Ofter / Open Offer

Means an Open Offer being made by the Acquirers for acquisition of up to 3,70 47 634
Equity Shares representing 26.00% of the Emerging Voting Share Capital of the Target
Company, at an Offer Price of  1.53/- (Rupees One and Ffty Three Paise Onby) each per
Offer Share, fo the Public Sharsholders of the Target Company, payable in cash, assuming
full acceplance aggregating to 4 maximum consideration of an amount of T5 66,82 881/~
(Rupees Fve Crores Siey Six Lakhs Eighty Two Thousand Eight Hundred and Eighty One
Only) that will be Offered 1o the Public Shaseholders who validly tender their Offer shares
in the Offer.

Offer Documents

Means Pubfic Announcement, and the Detalled Pubiic Statement, Draft Letter of Offer,
Letter of OHer, Recommendation of the Commitiee of the Independent Directors of the
Company and Post Offer Public Announcemant, and any other notices, advertisemants,
and corrgendum Issued by or dn behall of the Manager.

Offer Period

The periad batweaen the date of the Public Annauncement, i.e. Monday, August 10, 2026,
and the date on which payment of consideration is made 1o the Public Shareholders wihose
Equity Shares are validly accepted in this Offer, or the dale on which this Offer is
withdrawn, as the case may be.

Ofter Price

An offer price of ¥1.53/- (Rupees One and Fifty-Three Faise Only) each per Offer Share.

Offer Shares

PA/ Public
Announcemant

Open Otter for acquisition of wp to 3, 70,47 634 (Three Crores Seventy Lakhs Forly-Seven
Thousand Six Hundred Thirty-Four) Equity Shares of the face valee of €1/~ pach,
representing 26.00% of the voting equity share Capital of the Targel Company &t & price
of #1.53/- (Rupees Ona and Fifty-Three Paise Only) each per fully paid-up Equity Share

|payable in cash,

B

The Pubific Announcement dated Monday, August 10, 2026,

Paid-up Eguity Share
Capital

It means the paid-up Equity Shares Capital of the Target Company prior o the proposed
Preferential Issue of Equity Shares and Fully Convertible Warrants i.e., $11,04,90,300
{Rupees Eleven Crores Four Lakhs Ninely Thouwsand Nine Hundred Only) representing
11,04,90,%00 (Eleven Crores Four Lakhs Ninety Thousand Ning Hundred) equity shares
of 21/- (Rupes One only) each

Preferential
AllotmentPreferential
[s5UB

Shall mean proposed issue and allotment of up-to 3,20,00,000 Equity Shares, comprising
of: (i) 3,19,00,000 Equity Shares to Mr. Sanjay Natvarial Mandavia (Acquirer-1); (i)
1,00,000 Equity Shares to Ms. Rupal Sanjay Mandavia (Acquirer-2) and 2%,48,00,000
Fully Convertible Warrants, comprising of; (i} 10,00,00.000 Warrants to Ms, Bupal Sanjay
Mandavia (Acquirer-2) and (if) 19,48,00,000 Warrants 1o the Public Shareholders, having
face value of ¥1 each at an issue price of ¥ 1.53 per equity share (including a share
premium of 2 0.53 per equity share). The proposed preferential allotment has been
approved by the Board of Directors of the Target Company in their mesting held on August
10, 2026, and Is subject to recelpt of shareholders' and other requisite approvals, Iif any.

Promoters) Promiles
Group

The existing promoters of the Target Company, In accordance with the provisions of
Reguiations 2 (1) (), and 2 (1) (t) of the SEBI (SAST) Regulations, read with Regulations
2 (1) (o0), and 2 (1) (pp) of the SEBI (ICOR) Reguiations. in this case being. Pujya
Guruwar Texdile India Private Limited,

Public Sharehoidars

Means all the Equity Shareholgers of the Target Company excluding (1) the Promaoters and
membees of the Pramoter Group of the Target Company, it any; (i) the Acquirers and {iil)
The alottees in the preferantial issue (iv) any person deemed to be acting In concert
("Deemed PAC) with the parties setout in {i) and (i) herein, pursuant to and in compliance
with the SEBI (5A5T) Ragulations, 2011,

Repistrar / Registrar to
the Uiter

MUFG Intime India Private Limited, having SEBI Registration Mo. INROOOOO405E and (ts
office & C-101, Embassy 247, LB.5. Marg, Vikhroli (West), Mumbai - 400083,

Targel/ ACHINFD

sCRAR Sacurities Contracts (Regulation) Rules, 1957, as amended

SEBI Securities and Exchange Board of India.

SEBI Act Securities and Exchange Board of India Act, 1992, and subsequent amandments thereto.
akBl [ICDH; securifies and Exchange Board of India {lzsue of Gapital and Disclosure Beguiremeants)
| Reguiations Requlations, 2018, and subsequent amendments thareto,

SEBI (LODR) Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Reguiations Requlations, 2015, and subsaquent amendments theneto,

SEBI (SAST) Securities and Exchange Board of India (Substantial Acguisition of Shares and Takeovers)
Reguiations Reguiatians, 2017, and subseguent amendments therelo,

Targat Company / AC! Infocom Limited, 8 public limited company incorporated under the provisions of the

Companies Act, 1956, hawing its registered office at Office No. 512, 5th Hoor, Hubtown
aolaris, N.5. Phadke Ropad, Saiwadi, Mear Flyover Bridge, Andhar East, Mumbai,
Maharashira, India - 400069, and bearing Corporale ldentification  Mumber
L7Z2200MH1862PLC1 75478,

Tendered Shares

The Eguity Shares validly tendered by the Public Shareholders and acceptad in this Difer

Tendering Perbod

Tha tendering perod shall have the meaning ascribad to it under Regulation 2(1) {2a) of
the SEBI {5AST) Regulations.

Underlying Transaction

Means the acquisition of Equity Shares and convertible warrants issued by the Target
Company on 4 preferential basis. Howewver, the preferential lloiment of convertible
warrants doas not form part of the Emerging Voting Share Capital, This has baen dischosed
as it constitutes a related and simultansous tansaction thal s part of the overall
acquisition strategy of Acquirers

Waorking Day

The working day shall hawve the meaning ascribed 1o it under Regutation 2(1)(z) of the
SEBI (SAST) Regulations.

I.  ACOUIRERS, TARGET COMPANY AND OFFER
A. INFORMATION ABOUT THE ACOLHRERS
1. Acquirer-1: Mr. Sanjay Natvarlal Mandavia

1.1 Mr. Sanjay Natvarial Mandavia, son of Natvarlal Mandavia, aged 53 years, an Indian inbabitant, holding Permanent
Account Number AFJPMOS46C, residing at A-3, 1101, World Spa East, Near FWSTS Building, Sector-30,
Haryana — 122001, His Tel. No. is +91 9987832155 and his Email address is

Gurgaon

saanaymandaviai2gmail.com.

1.2 Mr. Sanjay Natvarial Mandavia has 20 yvears of expanence in the gation industry, including commerclal airline
operations, aviation training and enfrepreneurship. He has also been associated in flight simulation and aviation

training businesses, Further, he has not changed or altered his name at any point of time.
1.3 Acquirer-1 does not belong 1o any group,

1.4 Acquirer-1 holds DIN 03606814, As of the date of this DPS; Acquirer=1 is the Whote-Time Director (Frofessional

Catagory} of the Target Company. He atso holds directorships inthe following companies,

CIN/FCRN Company Name Date of appointment | Designation
Uer100GJ2021PTE1 23138 Mutana Aviation Capital
IFSC Private Limitad 05/02/2022 Diracior
UB3SIOMHZ0Z4PLC431517 | Journeymile Digital Services Limited A0/08 2024 Director
o® @ Y

1.5

1.6

1.7

1.8

2.2

23
2.4

2.5

2

2.8

As on August 10, 2026, the nat worth of Acquirer-11s 215,17,33,634 (Rupees Fifteen Crores Seventeen Lakhs
Thirty-Three Thousand So Hundred and Thirty-Four only), as certified by CA Mukeash M Choksi, Proprietor of B/s.
Mukesh M Choksi & Ca., Chartered Accountants, having office at 101, Mickey's Heritage, 7th Road, Tps 3. above
HOFC Bank, Santacruz (East), Mumbai- 400055; Ph No.: 7977 108133; Emall: Happymoming22@yahoo.in; vide
its cartificate dated August 10, 2026, having UDIN: 26031751 IZJMIE698,

As on the date of this DPS, Acquirer-1 holds 5,25,000 Equity Shares of the Target Company, rapresenting 0.48% of
the Pre-lssue Paid-up Equity Share Capital. Acquirar-1 has not acquired any Equity Shares of the Target Company
between the data of the PA, i.e. Monday, August 10, 2026, and the date of this DPS.

Lpon completion of the Opan Offer- Acquarer-1 shall be classified &5 a promoter m accordance with the provisions
of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015,

Except from being the whola-time director and public shareholder, a5 on the date of this DPS, the Acquirer-1 do not
have any otherinterast or any other relationship in orwith the Target Company

Acquirer-2: Ms. Rupal Sanjay Mandavia

1 Acquirer-2 is Ms. Rupal Sanjay Mandavia, Wi'o Mr. Sanjay Natvarial Mandavia, aged 52 years, an Indian Inhabitant,

holding Permanent Account Number AAGPM46638, rasiding al A-3. 1101, World Spa East, Near FWSTS Building,
Sector-30, Gurgaon, Haryana — 122001, Her Tel. Mo. is <91 9619196529, and her Email address is
R.mandavia? 3@amall.com

M5, Rupa 5anjay Mandavia has maore than five years of experience in the aviation industry. During the course of her
professional experience, she has been involved in operational and administrative functions, implemantation of
business intiatives and managemeant of relationships with employees, customers and other stakehokders. She has
gxpenence in understanding aviation industry requirements, addressing operational matters and supporfing the
implementation of business strategies. She has not changed or altered her name at any paint of ime save for the
¢hangain her name upon marriage,

Acquirer-2 does not belong to any group.

Acquirer-2 holds DIN 02275347, As of the date of this DPS, Acquirer-2 holds directorships in the following
COMmpanies:

CIN/FCRN Gompany Name Date of appoiniment E Designation
L43298HR2011PLE101220 Flywings Simukator Training 02122021 ' Managing
Centre Limited Director
L26515HR2023PTC115874] Flywings Drone Traming Private Limited 1810/2023 Director
UG6190GI2026PTCTTE5TT| Flywings Leaseco IFSC Private Limited 22/06/2026 Director

As on-August 10, 2026, the net worth of Acquirer-2 is 29,32 79,357 (Rupees Nina Crores Thirty-Two Lakhs
Seventy-Ning Thousand Three Hundred and Fifty-Seven only) as certified by CA Mukesh M Choksi, Proprietor of
M's. Mukesh M Choksi & Co., Chartered Accountants, having office at 101, Mickey's Heritage, 7th Road, Tps 3,
above HDFC Bank, Santacruz (East), Mumbal- 400055, Ph No.: 7977108133; Email:
happymorming2 2 yahoon, in; vids ks cerfificate dated August 10, 2026, kaving UDIN: 26031751 KEZMEWGED3,
As on the date of this DPS, Acquirer-2 holds 31,64,004 Equity Shares of the Target Company, rapresanting 2.86%
of the Pre-lssug Paid-up Equity Share Capital, Acquirer-2 has not acquired any Equity Shares of the Targel
Company betweenthe date of the PA, i.a. Monday, August 10, 2026, and the dats of this DPS.

Upon compdetion of the Open Offer, Acquirer-2 shall be classified 25 a promoter in accordance viith the provisions
of the Securities and Exchange Board of india (Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and the Securties and Exchange Board of India (Listing Obfigations and Disclosure Requirements)
Regulations, 2015,

Except from baing the publie sharahalder, a5 on the date of this DPS, the Acquirer-2 do not have any other interest
or any other relationship in or with the Target Company.

JOINTUNDERTAKINGS AND CONFIRMATIONS BY THE ACQUIRERS

The Acquirers are inter- related as per the relationship outlined below:

Names of Acquirers Relationship

Sanjay Natvarlal Mandavia (Acquirer-1) Spouse of Rupal Sanjay Mandavia (Acquirer-2)

£

Ll g}

=

10,

Rupal Sanjay Mandavia (Acquirer-2) Spouse of Sanjay Natvarial Mandavia (Acquirer-1)

“The Acquirers and the othar companies, in which he is the promoter and/or directos, have not been prohibited from

accessing the capital market under any order/diraction passed by SEBI.

Mo personis acting in concart with the Acquirers for the purposes of this Dffer. While persons may be deemad to be
acting in concert with the Acquirers in terms of Reguilation 2(1)(q)(2) of the 3EBI (SAST) Regulations (' Deemed
PACSs'), however, such Deemed PACS are not acting in concert with the Acquirers for the purposes of this Offer,
within the meaning of Regulation 21 Ma)(1 ) of the SEBI{SAST) Regulations

The Acquirers undertakes that dunng the (ffer Period, every acquisition of Equity Shares of the Target Compary
made by the Acquirers or by persens acting in concerl with them, if any, shall be disclosad in the manner spacified,
to each of the Stock Exchanges on which the Equity Shares of the Target Company are listed and to the Target
Company at its registerad office, within twanty-four (24) hours of such acquisiton, In accordance with Regulation
18(6) of the SEBI {Substantial Acguisition of Shares and Takeovers) Regulations, 2011, Further, the Acguirers and
persons acting in concert with them shall not acquire or sell any Equity Shares of the Target Company during the
period commencing from three (3) working days prior to the commencement of the Tendering Period and until the
expiry/chosura of the Tendering Periad

The Acquirers undertaka that they will not sell any Equity Shares of tha Target Company held by them during the
Otter Period, interms of Regulation 25(4) of the SEBI (SAST) Regulations.

Meither of the Acquirers has been categonsed as a wilful defaulier by any bank or financial nstifulion or consortium
Ihereof, in accordance with the guidetines on witful defaulters issuad by the Reserva Bank of India (*RBI™), In terms
of Requlation 2{1) {22} of the SEBI (SAST) Reguiations. Additionalty, they have affirmed that neither the Acquirers,
nor any companies where thay currentty or praviously served as promoters and/or directors are listed on the
Reserve Bank of India's willul defaulter list.

Meither of the Acguirers has been declared a ‘Fravdulent Borrower' by any landing bank or finangial institution or
consortium thereof, in terms of the RBI master circular dated July 01, 2016

Maither of the Acquirers has been prohibited by SEBI from dealing In securities, in terms ol any direction (ssued
under Section 118 of the SEBI Act or under any other regulations made under the SEBIACL,

Naither of the Acquirers i a fugitive economic offendar within the meaning of Saction 12 of tha Fugitive Econamic
Offenders Act, 2018, and the Acquirers are accordingly not disqualified from making this Open Offer in ierms of
Reguiation 6A ofthe SEBI {SAST) Regulations,

The Acquirers accept full responsibility for thelr obligations under the SEBI (SAST) Regulations in respect of this
Upan (ffer and confirm thiat they are aware of, and shall comply with, such obligations.

The Acguirers do not have an intention 1o defist the Target Company pursuant to this Offer,

DETAILS OF THE SELLING SHAREHOLDERS

Details of selling sharehodders are mot applicable as the Open Offer is being made persuant to the Preferential 1ssue.
PREFERENTIAL ALLOTMENT BY THE TARGET COMPANY

The Board of Directors of the Company in thair maeting held on Mosday, August 10, 2026, have approved the
preterential allotment of Equity Shares and Fully Convertible Warrants (*Warrants™) of Up to 3,20,00,000 Equity
ahares of face value of Re.1/- each, for Cash, for an aggregate amount of up to Bs.4,89,60.000/-, at anissue price
of Rs.1.63/- per Equity Share and Up o 29 48,00.000 Fully Convertible Warrants (“Warrants™), at an issue price of
Rs.1.537= per warrant, for Cash, for-an aggregate amount of up 1o Rs.45,70 44, 000/-, subject to the approval of
he aquity sharehokders of the Targel Company, the Stock Exchanga, and compliance with the applicabis
provisions of the Companies Act, 2013 and Chapter V of the SEBI {ICDR) Regulations, 2018.

INFORMATION ABOUT THE TARGET COMPANY

{(The disclosure mentfoned under this seclion has been sourced from information published by the Target
Company in the pubiic domain)

ACH Infocom Limited was incorporated in the year 1982 under the provisions of the Companies Act, 1956, and
bears Carparate dentification Number (CIN) L72200MH1982PLC1 75476, There has been no change in the nams
of the Target Company during the last three years. The registered office of the Tanget Company is presentty situated
at Office Mo, 512, 5th Floos, Hubtown Solaris, N.5. Phadke Road, Saiwadi, Near Fiyover Bridoe, Andher East,
Mumbai, Maharashira - 400069 (Source; https'www.mca.gov.in). The Target Company can be contacted via Ph
Mo.: + 81- 75038 54646, ts website is www.acirealty. co.inand its email address is compliance@acireaity.co.in
The Target Company is engagad in the busingss manufaclurers, assemblers, designers, importers, exportars,
consuftants, factors, builders, hirers, and repairs of and/or dealers in computer peripharals, micro-processor-
based equipment and systems, software, information technology products, services and systems

However, the bpard of directors of the target company at its mesting hald on August 10, 2026, subject to the
approval of sharehotders of targat company in the ganaral meeting to be held on September 09, 2026, proposad o
after the existing clause (I A) of the Mamorandum of Association (*MOA") of the company by replacing the
existing ciause (Il A) as under;

“To carry on the business of aviation and airine services i all their branches and aspects, including estabiishing,
operaling. manamng, maintaining, chartering, leasing. purchasing, selimg and providing scheduwled and nomn-
schedued air transport services for passengers, cargo, mal, freight, fogisfics and aliied senvices by means of
airerall, helicoplers, seaplanes and other manned or unmamned arborne velricles, wheller owned, feased
chartered or otherwrse acquired, within indva and abroad, far ciwi, commercial, govermmental, defance, Secunly
G emergency sanvices, and fo own, operale and provide services using dromes, wimanmed aenial vehicles
{LAVs), remofely piofed aircralf systems (RP4S) and ather ummanned aerfal platforms, subject fo appiicabie
laws andg obtaimng all requisite fcences, pemuissions, aporovals amd reguiatory authonsations from i
competent authonties.,

o esfablish, promode, operate, manage and mainfain awakion academias, fying iraining orgamnsaions, awation
Iraining instilites, aircrall mantenance traning arganisabions, remole pifof fratming organisations, avalon skil
development camtres and ofher educaiional ar fraining msttufians for imparking education, frainimg, coachng,
assessmen!, examinalions, certification wherever authonsed by the competertt authanly, consulfancy and
capacity buiding i the felds of awiation. aeronaufics, serpspdce, airport operations and management, Might
ooaranions, ool treining, cabin crew fraining, aircrall maimianance emgineanng, ground hanaling, air irafic
management, aviation salely, awviation securily and olher alifed aviation-relaled disciplines.

To establish, develon, construct, Acquire, igase, oparale, manage and maniain airports, aeredromes, halpors,
helipads, frangars, mantenance, repair and overhaw (MA0) faciittes, awcrall maimfenance faciities, cargo
farminals, awalion parks, aviation infrastruciure and aived facilities and fo prowide awalion conswitancy, Meet
management, aircralfl management, awviation recriitment and placement. manpower services, avialfon
fechnology solutions, software, simuwiators, digial plafforms, research and development, engineering supoort
and oifver awiation suppart sanvices within inoia and abroad, sibject foapoiicatle aws

To underlare, promaole, establishi-and carry oul research, design, development, engireenng, fesiing, validahon,
quaification, cerfification processes, profolyping, manufaciunmg, fabncation, assembdy inlegration,
custormization, modermizalion. mainlenance, repair, overhawl, import, expor!, commerciaization ahd supply of
awrcraff, helicopters, roforcralft, drongs, unmanned aenal vehicles (UAVs), remotely piofed aircraft systams
(P45, efectic vertical fake-off and anding (e TOL) arcralt, air faxs, advanced air mobilly solulions, aerospace
sysfems, aworNes, propulsion sysiems, navigation sysiems, commumcabon systems, Mght confrof spstems,
simufation systems, awlonomous technologies and other aviation and agrospacs progucts amd techinaloghes,
&fher ihdependently or i Conaboralion with domesie o infernahonal enbilies, governmenis, mshivhons,
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universities, research arganisations and fechnology partners, and 10 acquire, develop, reqistor, own, Koense,
subivcense, lransfer, commercialse and ofheriwise deal i patents, Iradernarks, Copyrgiils, know-how, lechieal
infarmation, software and other infeliectual property rights refaling thereig.

To underlake résearch design, development, engineering, lesting, manufacturing, fabrication, assembly
integration, modernization, mainfenance, repalr, overhaw!, impord, export, purchase, sale, dvsirbulion and
commercialization of defence equipment, defence systems, military dircrafl, helicoplers, wmanned systenms,
SUVEINERNCE Spsfems, Commucaiion sysfems, Syionics, elecimmic Systems, Sensors, Dropsion syshams,
agrospace systems, defence. fechnologies, similation systems, security equipment defence soffwarg,
compaonents, assemblies, sub-assembiies and alied products for ol govemmental, homeland securly and
defence applications. aither independantly or in coflaboration with domestic or infermational entities, subject fo
applicabie faws and reguialory aporovals.

To oesign, develep, manwaciure, produce, process, formudate, fabncate, assemble, integrale, import, export,
purchase, sell, disinbute and eiferwize deal in indusintal commercial sxplosives, Dok explosives, carfnage
gxplosives, defonalovs, delonaling cords, pyratechne devices, uses, Diasting accessores, propefants, moh-
anargy malanals, ammumniion, ammumiion camponents, ammunition filing: systems, energetic mafenals and
afied prodicts, systerms,  assemblies, components and technologies for wse i minimg. anfrastructure,
consiruchion, defence, asrospace, avialion, securily and ofher industrial sectors, subjec! fo apolicable laws and
obiaining all requisite fcences, pemmizsions, approvals and reqidafory authomsations fom the compedent
dutharifies.

To wndertake sctentfic, fechnofogical and industrial research: establish faboralories, nnovation cenires,
incubation canfres, festing faciites and engineering Cenires; develop, design, acquive, assemble,
commercialise, lransier Noense, import, export, repair and maintain ano ofherwize explodl lechnologiss,
inventions, intelfectuval property rights, patents, dasigns, soffware, artificial imteliigence, robonics, automalion,
advanced manufaciuring technologies and other inngvations in the fields of aviation, aerpspace, defence,
mobiily and abed nowsioes, woependently or in colaboraton wilh governments, research imshfufions,
iriversities, starf-ups, fschnofogy compames and intermational orgamisalions, and also be involved i design,
development, manufacture, assembly, integration, festing, repair, mamtenance, modsmization, supply, fading
amd senvicing of defence equipmeant, oelence sysfems, miany progucts, weapons plalforrms (olher than
profubited armis), armmunifion, explosives, missiles and missie subsystems, unrmanied sysfems, drones,
surveiiance and secunty systems, elecironic warfare syshams, communicalion systems, ammoured and fachical
vehicles, raval, aerospace and homeland secunly products, dual-use Bchnologies, companents, ACCASS0NES
ard aflied defence techinologies, and fo coflaborate with Govermment aulfonties, defence establisfiments. putiic
sechor undertakings, prvale sector entities and foveign collaborators, subfect fo obiaining such approvals,
NCRMGCES And peENTHSSI0NS a5 may e required under applicable laws,

To underfake, develop, esfabiish, construct, érect, instal, commission, 2COuUe, own, lease, operale, manage,
manian, modernize, rengvate, expand and olherwise deal in wmirasiruclore projects and faciies, including
residential & commercial properties, airports, aerodromes, elports, airsinps, avalion parks, aeroSpace parks,
gefence and industnal parks, Iogistics parks, warefousing and cargo faciities, mulimodal iogistics hubs, roads,
Igtvways, bridges, fnnels, ports, ferminals, ansportation facilities, rafl and metro ifrastruchore, indusinal
gsfates, mamdachatng fRowbes, fesiing and research faciities, dala cenires, communwcalion and digital
infrastructure, power and energy infrastructura, water supoly, dranage, waste management, utilittes and ofher
civil, mechanical, electrical elecfronic and enginesrng nfrasfructure, and fo underiake engineering,
procurement and construction (EPC), design, project management. operalion and mainfenance [0&M),
conswfancy, fivmkey and infrastruciure development projects, whelfer ingependently or thvough joint Kenfures,
consovtiims, public-private partnarships (PPP), bulig-operate-transfer (BOT), buid-own-operate-fransfar
(BOOT), design-buiid-finance-operate-fransfer (DBFOT), hybrid arnuddly or any other permissible mode, for
Ceniral or Stafe Governments, govermmental authonties, pubite sector underfakings, focal authoriffes, private
enlilies ar oiher persons i intia or abroad, and 1o acguire, porchase, lsase, hcence or plivenanse oblain lang,
buildimgs, rights of way, concessions aho other fHights necassary or incidental thereto, subject to applicatie laws
angd obfaining a requesite NCENCes, DEMISSIONS, CONCessIons, approvals and reguialory duliarsalions from the
compefent authonties. "

As of the date of this DPS, the authorsed share capital of the Targe! Company Is ¥13,50,00,000- (Rupees
Thirteen Crores Fifty Lakhs Onty), comprising 1.3,50,00,000 Equity Shares of 1/- each, and the paid-up equity
share capital of tha Target Company s 11,04 90 900/- (Rupees Eleven Crores Faur Lakhs Ningty Thousand Nine
Hundred Only), comprising 11,04,%0,900 Equity Sharas of 1/- each. Further, the board of directors of the target
company at its meeting habd on August 10, 2026, approved to Increase in the authorised share capital of the Target
Company from 313,50,00,000/- (Rupees Thirteen Crores Fitty Lakhs Only) to 350,00,00,000/- {(Rupass Fifty
Crores Only), comprising 50,00,00,000 Equity Shares of 1/- each, along with the consequential amendment (o
Clause V of the Memorandum of Association of the Target Company. subject to the approval of the shareholders.
Further all shares are held by the Public Shareholders and a5 on date the promaoter does not hold any shares,

As of the date of this DPS, the Targat Company does not have any parfly paid-up shares. Furthermore, except as
disclosed in title point D above, there are no outstanding warrants, options, or other similar instruments
convertible into Equity Shares at a later date. None of the shares are subject 10 lock-In; however, under Regulation
167 of the SEBI (ICDR) Reguiation, 2018 states that in case of allotiment of equity shares, the entire pre-
preferential holding of the proposad afiotees, it any, will be subjectto lockad in for a period of 80 Trading days from
the trading approval of such equity shares. Further, in case of warrants being alloted, the entire pre-preferential
allotment shareholding of the allottees, if any, will be locked-in from the relevant date up to a perlod of 90 trading
days from the date of allotment of such warrants

The Equity Shares of the Target Company are isted on BSE Limited (Main Board), having Scrip Code 517356 and
sorip 1D ACHN' . The ISIN of the Equity Shares of the Target Company 15 INE167B01025.

The Equity Shares of the Target Company are frequenily raded on BSE Limited within the meaning of the
axplanation to Regulation 2(1)()) of the SEBI {SAST) Regulations. Further as on the dale of this DPS, the Equity
shares of the Company are being traded under Long Term-ASM: Stage 3

A= on the date of this OPS, the Target Company does not have any subsidiary. There has been no merger, de-
merger of spin-olf involving the Target Company during the last three years.

The key financial intormation of the Target Company. based on its audited financial statemants for the financial
vaars ended March 31, 2026, March 37, 2025, and March 31, 2024, s set out below:

(Figures in T Lakhs, excepl eamings per share)

Financial year | Financial year | Financial year |
ended March 31, ended March | ended March
2026 31, 2025 a1, 2024

Particulars

Total Income

o438 13877 93.34

Net Income / (Loss) after tax (PAT)

(185.41) (53.16) 3,86

Eamings Per share (Basic and Diluted) (in )

{0.17) {0.048) 0.008 |

het Worth / Shareholders® Funds

1,451.41 1.636.82 1,689.98

Nofe: As Cerfified by CA Mukesh Kurmar Sharma, (Membership No: 134020) pariner of Mis Mittar & Associales,
Chartered Accountants, having office at 232, Dimple Arcade, Asha Nagar Road, Thakur Complex, Kandivali East,
Mumbai - 4007101.; Ph No.o +81-8321760020. Email: camupkeshd@ypmail.com having UDIN:
261 340200HTONYT 443, wide ifs certificale dafed August 11, 2026

10. Asonthe date of this DPS, the camposibon of the Board of Directors of the Target Company is a3 follows:

Name

Designation DiN Date of appointment

sanjay Namvarlal Mandavia

Whole-Time director | 03606814 21/02/2026

Nidhi Pradeep Dhanuka

Diractor 00326545 18/07/2025

Amit Kumar

Indepandent Director | 06393494 26/08/2023

Mavneet Kumar

Indepandent Director | 10725183 24/04/2026

F

DETAILS OF THE OFFER

The Offeris & tiggered Offerin terms of Regulafions 3(1) and 4 of the SEBI (SAST) Regulations, 2011

The Acquirers hereby maks this Open Otfer {o the Public Shareholders of the Target Comipany fo acguiré up to
4, 70,47 634 (Three Crores Seventy Lakhs Forty-Saven Thousand Six Hundred Thirty-Fourj Equity Shares of face
value of T1/- each, representing 26.00% of the Emerging Voting Share Capital of the Target Compary, at the Ofer
Price of ¥1.53/- (Rupees One and Fifty-Three Paise Only) per Offer Shara, payable in cash, aggregating, assuming
[ull acceplance, to 25,66,82 881/- (Rupess Five Croras Sbdty-Six Lakhs Elghty-Two Thousand Eight Hundred and
Eighty-Une Onky) {"Madimum Consideration”), and subgect fo the terms and condifions set out in this DPS, the
Draft Latter of Offer and the Latter of Offer

Tha Offer is baing made 1o ail the Public Shareholdars of the Target Company except the Acquirers. The Equity
Shares of the Targel Company under the Offer will be acquired by Acquirars as fully paid-up. free from any lien,
charges and encumbrances and together with the rights attached thereta, including all nghts fo dividend, bonus
and rights offar declared thereof.

The payment of consideration will be made to all the Public Shareholders whose Equity Shares are validly accepted
in this Open Offer within 10 (ten) Working Days of the expiry of the Tendering Period, in terms of Regulation 18(10)
of tha SEBI (SAST) Reguiations, through the secondary market payout mechanism.

Thig Opsen Offer i nol conditional upon any minkmurn level of acceptance intesms of Reguiation 19(1) of the SEBI
(SAST) Reguiations and is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Reqgulations. This
Open Offer is not pursuant to any global acquisition resulting In an indirecl acquisition of Equity Sharas of the Target
Company. There is no differenfial pricing in this Open Offer, il the Equity Sharas of the Target Company being fully
paid-up

The Offer Price will be paid in cash in accordance with Regulation 9{1)(a) of the SEBI (SAST) Reguiations.

Upan completion of the Offer, assummg full acceptance, the Acquirers will hold 7,27, 36,638 (Seven Grores
Twenty-Seven Lakhs Thirty-5ix Thousand Six Hundrad Thirty-Eight) Equity Shares, representing 51.05% of the
Emerging Voting Share Capital of the Target Company as on the tanth working day after the closura of the Tendering
Period. The Offer, assuming full acceptance up to the Dffer Size. will not result in the Minimum Public Shareholding
(“MPS") falling below 25% of the Emerging Voting Share Capital of the Target Company, In compliance with
Hegulation 38 of the Listing Regulations read with Rule 19A (1) of the Securities Confracts (Requiation) Rules,
1957 ("SCRR"). Howaver, if the MPS falls betow 25% of the Emerging Vioting Share Capital, the Acquirers shall
comply with Regulation 7(£) of the Takeover Regulations to restore and maintain the MPS in accordance with the
SCRA and the Listing Reguiations.

T the best of the knowledge of the Acquirers, apart from the shareholder approval-and Stock Exchange approval
forthe Preferantial issue of Equity Shares and Prefarantial Issue of Warrants, no statutory and other approval{s) ara
required to complete the acquisition of Prelerential Issue of Equity Shares and Preferential Issue of Warrants and
acquisition under this Open Offer other than as indicated in Point K (Statutory and other Approvals), However, in
case the Acquirers would require any statutory approval(s) which may become applicable ata later date but befora
the closure of the Tendering Period, then this Offer shall be subject o such further statutory approvals being
obtained. Interms of clause () of sub-ragulation (1) of Reguiation 23 of SEBI (SAST) Regulations, if the statutory
approvals are not received or refused, the offer will stand withdrawn.

Where any statutory or other approval extends 1o some bul not all the Shareholders, the Acquirars shall have the
option to make payment to such Shargholders in respect of whom no statutory or other approvals are required in

order to complete this Gffer.
Confinued to mexd page...
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10. In case of delay in receipt of any statutory approval. Regulation 18{11) of the SEBI (SAST) Regulations shall be deermed lo be acling in concert wilh the Acquirers in terms of Reguiafion 2(7)g){2) of the SEBI (SAST) | L. TENTATIVE SCHEDULE OF ACTIVITIES
adhered to Le., extension of time fo Acquirers for payment of consideration to the shareholders of the Target Regulations fJFFEemEn' Rﬂsﬂsuk_l ,l]-,gwel-"&u" SLI'|..'7|"|' Desmed Pjﬁlf.‘.s are mot acting im cancéerf with fhe A[:qmrem foir the Sr. 2
Company shall be aliowed subject 1o the Acquirers agreeing Lo pay interest at the rate of 10 percent per annum. purposes of this Open Gifer, within the meaning of Reguiation 2{1)(g) (1) of the SEBI (SAST) Reguiations No. Wature of Activity Day and Date
11, Interms of the provisions of Reguiation 18(11A) of SEBI (SAST) Regulations, it the Acquirers would notbe ableto | & Pursuant to the completion of Open Offer, the Acquirers will acquire and exercise complete confrol over the Target | ™5 | Oate of the Public Announcement Wonday, August 10, 2026
make payment to shareholders on account of reasons other than delay in receipt of any statutory approval, the Company and will be classified as a Promoter of the Target Eﬂ';]m”f w;hiE?SHR%ggmw mﬂt.’jne reciassif Eg 2. |Last date of publication of the Detailed Public Statement in the londay, August 17, 2026
acquirers shall pay interest for the period of éelay o all such shareholdars whose shares have been accepted in th Eégij;ﬁ;ﬁﬂ ;;f:fcﬁﬂ;;ﬁm;‘;” gg?;"‘r’;ﬂggu ?ﬂ;ﬁ'ﬁgﬂgﬂr;ag&fgﬁ x mj; :ﬁfﬁgﬂﬂﬂgﬁ;ﬁ;;m Eﬂwspapers and of submission to SEBI, BSE Limited and the Target
i i - - - ompan
ﬁﬂﬁ?ﬂﬂ;ﬂﬁ Ehg[glcfea?ﬁre?nnum' S A S KR ﬁ*&ﬁlﬁ’:m’” s Giren (ifes 3. |Last Tatg of filing of tha Drait Latier of Offer with SEBI Monday, August 24, 2026
i § 4, [Last date for a competing offar Tuesday, September 08, 2026
12. furmer, N case melu:lelay occurs bacause nEwlIIiul default by the Aﬂq.mms. in nt:laml!'lq any statutory appraval !}1 . The Equity Shares of the Target Company gre fisted on BSE Limited, having Scrip 1D ACHIN' and Scrip Code | 75 [ Last date for receipt I:ITEEt-gEEPS Comments on the Draft Letier of Offer (in Wau:lnr:sc}raf;gtmﬁmher 16, 2026
time, the amaunt lying In the escrow account shall b |iable to ba forfaitad and dealt with in the manner provided in '517356', The ISIN of the Equity Shares of the Target Company Is INE167801025 the event SER has not sought any clarfication or additional information)
Ciause (e) ol sub-raguialion (1) r Reguiation 17 ofthe SEBI(SAGT) Requiations. 2, The trading turnover in the Equity Shares of the Target Company on BSE Limited during the twelve calandarmonths | [, |identified Date# Friday, September 18, 2026
13. The Acquirers do not have any pkans 10 dispose of or otherwise encumber any significant assets of the Target precading the month of the PA, La. from August 01, 2025_1o July 31, 2026, i5 as under; 7. |Last date by which the Letter of Offer will be dispaiched to the Public Friday, September 25, 2026

Enmpauy for the next 2 {two) years from the date of closure of mg Cpen Offer, except in the urdin&ry. course of Total number of Equily Shares traded : Trading lurnover (as a % of Shareholders as on tha |dentified Date

business of the Target Company, and except to the extent required for the purpose of restructuring and/or || Name of the during the twelve calendar months Lot "I"I the total number of Equity & |Last date by which the committze of indepandant directors of the Tasget | Tuesday, September 29, 2026
rationalization of the business, assets, investments, Rabilities or otherwise of the Target Company. In the event any Stock Exchange gmﬂmuﬂ month of the PA Equity Shares listed Shares listed) Company shall give its reasoned recommendation

substantial asset of the Target Company 5 to be sold, disposad of or otherwise encumbered other than in the BSE Limited f,96.41,006 11.04,90,%00 63.03% 9, |Last date for revising the Offer Price oc tha Oifer Size Wednasday, Septembar 30, 2026
ordinary course of business, tha Acquirers undertake that they shall do 5o only upon the receipt of the priot | 3, Based on the above, the Equity Shares of the Target Company are frequantly traded within the meaning of the || 0. |Date of publication of the advertisement of the schadube of activiies for Thursday, Octobar 01, 2026
approval oithe shareholders of the Target Company, by way of a special esolution passed by postal baflot, interms explanation to Regulation 2(1)(j) of the SEBI {SAST) Requlations. The Offer Price of ¥1,53/- (Rupess One and Fifty- the Dpﬂﬂl Offer and the ﬁ!a[_us._ﬂf statutory and ather approvals, and of

of Regulation 25(2) of SEBI (SAST) Regulations, 2011 and subject to the provisions of appiicable law as may be | Three Paise Only) per Equity Share i justified in terms of Regulation 8(2) of the SEBI (SAST) Regulations, being the - ‘EE:W'*;'-E'U” o SEBI, Bff %':;"“3151 :;'“ l‘hf’g:"?ﬂﬂf E;TT o ]
required, highest af the following: . |Date of commencement of the Tendering Perio ar Opening Da anday, Oclober 05,

14, The Manager to the Offer, Credora Partners Private Limited, does not hold any Equity Shares in the Target Company || Sr. Particulars Amount (in ¥) :i g:,:: E’ E;:Er::ﬂrﬂl?: ql?::aﬁ:;:tgs F:?]:?:d::r?;l :;EL?:::%P [?;i:lslﬂaraﬁ = M::g:? ﬁglﬁ;;ﬁ 022 DEEE?EE
as on the date of this DPS. The Manager to the Offer further declares and undertakes that it will not deal on its own | | NB. ' woll HL complated ' y ' ' '
account in the Equity Shares of the Targel Company during the Offer Periad, in terms of Regulation 27(6) of the || (7) |The highest negotiated price per Equity Share for any acquisiion under an For Preferential 13 [ste o1 oibieation o he past-oier adveriaement Wionday Otlober 26, 2098
SEBI (SAST) Regulations. sy reekTed 21BN e SO OT: e P ARINCETENE a) £ apen Issue 15 21,59 5. [Dae by I?.-.-hn:n the final regnrt will be submatted to SEBI by the Manager Mma?ﬁnmher 09, 2028

otfer (Underlying Transaction)

15. Pursuant to the Preferentizl Alotment and this Open Otfer, the Acauirers will acquire and exarcise control over the - 10 the Ofer
. t (b) | The volume-weighted avarage price pald or payabie lor acquisitions by the 21,24
Targat Gompany and wil I:mc_iassmed a3 e Prnmm_ers arirn&Target_I:ampany o _ﬂF’:ﬂF‘”"“E """"_] Requiation 31A Acquirars or by any person acting in concert with them during the 52 weeks *The above timelings ara inoicative, aving been prepared on the basis of the timelines provided under the SEEI
of the SEBI (LODR) Reguiations. Further, the existing promater will be reciassified in the public category. The immediately preceding the date of the PA (SAST) Regulations, and are subject to the receipt of the relevant approvals from the various. statutory and
Acquirers do not have any intention to defist the Target Company pursuant to this Open Offer. (c) |The highest price paid or payable for any acguisition by the Acquirers or by any #1.32 reguiaiory authorities, and may fave fo be revised accordingly.
16, In accardance with HEQI.HEHEI:II'I 23 {1] of the SEEI [SAST} HEQIHEHDHE. this Offer, shall ot be withdrawn sxcept person acting in concert with them during the 26 weeks emmediately preceding the & dentifiod Date is mu'_-'r for mepurmsg af defenlm'mﬂg the Pabiic Shareholders a5 on suchdale to whom the Leller
under the foflowing clrcumstances: date of the PA of Offer would be sent in accordance with the SEB! (SAST) Regulations. It is clarifted thal all the Fublic Sharehoiders
a) I any statutory approval required for the Open Offer is refused, As on the date of this DPS, no statutory approvalis | | (d) | The volume-wesghted average market price of the Equity Shares for a period of 60 .41 (aven if they acquire Equity Sharss and become sharsholders of the Targe! Company after the identified Date) are

trading days immediately preceding the data of the PA, as traded on the stock
gxchange whara the maximum volume of trading in the Equity Sharas was
recorded during such period, the Equity Shares being frequently traded

Whare the Equity Shares are not freguenthy traded, the price determined by the
Acquirers and the Manager to the Offer taking Into account valuation parameters

requirad for the Open Ofer. However, the propoged Preferential Issue &5 subject to approval of BSE Limitad under
Ragulation 28(1) of the SEBI (LODR) Reguiations. Further, in terms of the proviso to Regulation 23(1), the Open
Offer shafl not be withdrawn merely bacausa the proposed Preferential [ssue is not successful;

b) TheAcquirers, being anatural person, have disd,

eligible fo participate in this Offer any time during the Tendering Period,

M. PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON-RECEIPT OF THE LETTER OF OFFER
Not applicable, the 1. The Open Offer will be implemented by the Acquirers through the Stock Exchange Mechanism made available by
Fquity Shares being the BSE Limited in the form of a separate window (Acquisition Window™), In accordance with SEBI (SAST)

(&)

¢) I any condition undar an agreement for acquisition, which has triggered the Open Offer, is not fuffillad for reasons including book value, comparable trading multiples and such other parameters as frequently traded Regulations and the SEBE Circular CIR/CFD/POLICYCELL/2015 dated April 13, 2015, a5 amended fram tima to
beyond the control of the Acquirer However, this clause is not applicable to the present Open Offer as there isno are customary for the valuation of shares of such companiss time, read with the SEBI Circular CFD/DCRZ/CIR/P/2016/131 dated December 9, 2016, as amended from time
such acquisition agreement; or (fy | The per Equity Share values computed under Regulation 8(5) of the SEBI (SAST) Mot applicable, this 1o time and SEBI Circular SEBVHO/CFDY DCR-UVCIR/P/2021/615 dated August 13, 2021 and SEBI master
d) It SEBI determines that circumstances merit the withdrawal of the Offer, In which case SEB| shall issue a reasoned Regulations Dpen COffer not being an clrcular SEBI'HO/CRD/PaD-1/P/ CIR/2023/31 r_flated February 16, 2023, as amended from time to time and
order permitting the withdrawal, which willbe publishad on SEBI's official website, indirect acquisition notices; guidelines issued by B3E and the Clearing Corporation in relation to the mechanism/ process for the
In the event of the withdrawal of this Offer, the Acquirers shall, through the Manager to the Offer, within 2 (Two) | In view of the parameters considered and presented in the table above, in the opinion of Acquirers and Manger acquisiion of sirares inrough the stock exchange pursuant to Whe tendar oifars Unagr takeovers, buy back and
Working Days of such withdrawal, make an announcement in the Newspapers in which the Detailed Public | 1o the offer, the Offer Price of 1.53/- per Offer Share being the highest of the prices mentioned above is delisting, as amended and updated irom time o tme (Acquisiion Window Circulars'). The facility for
Statement for this Offer was published, providing the grounds and reasons for the withdrawal. Simultaneously with | justified interms of Regulation &(2) of the SEBI {SAST) Regulations and is payable in cash. EEE':IIE“IEmgfﬁzﬂaT;éﬁzmﬂ”ﬁTﬁﬁMk BXCTIENgE mechianism pursuant to the Ufier shall be avallable on
the announcement, the Acquirers shall inform in writing the SEBI, BSE Limited, and the Target Company at its | 4 Bage.q on the confirmation provided by Target Company and based on the information avaiable on tha 2. &s per the provisions of Regulation 40(1) of the SEBI (LODR) Requlations and SEBI's press release dated
Fothired affice. website of BSE Limited, since the date of the Public Announcement, there have been no corparate actions December 03, 2018, bearing reference number ‘PR 49/2018", requests for transfer of securities shall not be
17. This Detailed Public Statement is baing published in the Joliowing newspapers: by the Target Company warranting adjustment of the relevant price parameters under Regulation 8(3) of | 1ocassad unless the securlties are held In dematerialized form with a depository with efféct fram April 01,
Publication Language Edition the SEBI (SAST) Regulations. 2019. However, In accordance with SEBI bearing reference number ‘SEBYHO/GFD/CMDT/CIR/P/2020/144
Financial Express English daily Al Editions - The Offer Price may be adjusted in the event of any corporate actions like bonus, rights issue, stock split, dated July 31, 2020°, shareholdars holding securities in physical form are aliowed to tender shares in an open
Jansata Hindi Dally All Edifions consolidation, dividend, demergers, redection, etc. where the record date for effecting such corporate offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Mturdin_ngl;r._Put_rlic
Pratahial Warathi Daily Mumbai Edition (Regional language, whare th actions falls between the date qu this Detailed Public Statement up to 3 Working Days prior 1o the Sharehoiders holding Equity Shares in physical form as wall are eligibie to tender their Equity Shares in this Offer
reqistered office of the Target company s sitated) commencement of the Tendering Period, in accordance with Regulation 8(9) of the SEBI (SAST) as per the pravisions of the SEBI (3AST) Requlations, . _ _ N _

Pratahkal Marathi Daily Mumbai Edition (Regional language, of the Stock exchange, Hégulﬂtlnns. However, nn_&_ﬂ justment shall _hE made for dividend '-_'-'I'm a record date falling dunn_g_such 3, Allthe Public Shareholders ufth_e Target Company, whether halding Equity Shares in dematerialised form or in
whee the shares of the Target company are listed) period except where the dividend per share is more than 50.00% higher than the average of the dividend physical form, and whether registered or unregistered, other than the Acquirers, the Promoter and Promoter
; : . : per share paid during the 3 Financial Years preceding the date of Public Announcement Group, the allottees under the Preferential Allotment and any person deemad ta be acling in concert with them,

18, If the aggragate number of Equity Sharas validly tendered in this Offar by the Public Sharehodders, is mare than the are eligibile to participate in this Open Ofer at any time before the closure of the Tendering Period,

(ter Siza, then the Equity Shares validly tendered by the Public Shareholders will be accepted on a proportionale
basis, in consuliation with tha Manager to the open offer.

G. BACKGROUMDTOTHE OFFER

This Offer is a *“Mandatory Offer” under the Reguiation 3{1) and 4 read with Regulation 15(1) and Regufation
13(2}{g) ofthe Takeover Regidation baing made by the Acquirers to the public shareholders of the Target Company
for substantial acquistion of Equity Shares and Vating Rights accompanied with change in control of the Target

. As on he date of this DPS, there has been no revision in the Offer Price or the Offer Size. In terms of

Requiations 18(4) and 18{(5) of the SEBI (SAST) Regulations, the Offer Price or the Offer Size may be
revised at any time prior fo the commencement of the last one Working Day before the commencement of
the Tendering Period. Inthe event of such revision, the Acquirers shall {i) make corresponding increases to
the escrow amount; (i) make a public announcement inthe same newspapers in which this DPS has been
published; and (jii) simutaneousky inform SEBI, the Stock Exchange and the Target Company at its

The Letter of Ofter shall be sent through electronic means to those Public Shareholder(s) who have registered
their email ids with the depositories [ the Company and also will be dispatched through physical mode by
reqgistered post/ speed post/ couner to those Public Shareholder(s) who have not registered their Emait Ids and
tothose Public Shareholdar(s] who hold Equity 2hares in physical form, Furthar, on receipt of requast from any
Pubtic Shareholder to receive a copy of Letter of Offerin physical format, the same shall be provided.

. 5, Persons who have acquired the Equity Shares of the Target Company but whose names do not appear in the
Company. reqistered office of such revision. i
register of members of the Target Company on the Identified Date or unregistered owners or those who have
: T:.I F% Efn&édl ﬂr[n?rﬁi[tﬂ;f uﬂrs t??ﬁ?ﬁ tl:lgmﬁanyéi:} I1L$E HEH'EE Tiduff : uE uhslt 1;;:2:' 2?1' ﬁ?pw '.r?'] thu?r . Ifthe Acquirers-acquire or agree to acguire any Equity Shares or voting rights in the Target Company during acnuired the Equity Shares of the Target Company after the [dentified Date or those who have not received the
gf;&-‘ p?arash I I:]EEE! b s Thl&i sh:r?as 1"% : aalmrte d 13 51 eaﬂ. n?q : m;rs r:f {:Smpll asnsc elmﬂltﬁeth . the Offer Period, whether by subscription or purchase, at a price highar’ma_n_ lhﬂ_{]ﬁﬁanL'a. the Offer Price Letter of Offer, may also participate in this Offer,

Regulations, 2018, as amended. Conseguently, this Open Dffer is being made under Regulation 3(1) and
Regulation 4 of the SEBI (Substantial Acguisition of Shares and Takeovers) Regulations, 2011, Further, in the same
board meeting, the Board also approved the issuance of 10,00.00,000 convertible warmants to Acquirer-2:
howaver, thase warrants do not form part of the Emerging Vioting Share Capital as they arg convertible after 10
Working days from the completion of the Open Ofler but prior fo 18 months from the date of alotment. The details
related to the convertile warrants are being disciosed as they constitute a related and simultaneous transaction
that forms part of the ovarall acquisiton strategy of the Acqurers.

of SEBI (SAST) Regulations, 2011. Provided that no such acquisition shall be made after the 3 (Three)
Warking Day prior to the commencement of the Tendering Period and until the expiry of the tendering
period. Further, in accordance with Regulations 18(4) and 18(5) of the SEBI (SAST) Regulations, 2011, in
case of an upward revision to the Offer Price or to the Offer Size, if any, on account of competing offers or
otherwise, the Acquirers shall (i) make corresponding incraases to the escrow amount (i) make PA in the
same newspapers in which this DP5 has been published; and (jii) simultaneously notify to BSE, SEBI and
the Target Company at its Registered Office. Such revision would be done in comphiance with other

available, or obtain a copy of the same from the Reqstrar to the Offer on prowiding suitable documentary
evidance of their holding of Equity Shares, their folio number or DP identity and client identity, current addrass
and contact details,

BSE Limited shall be the Dasignated Stock Exchange for the purpose of tendering Offer Shares in the Offer,

[m the event that the number of Equity Shares validly tendered by the Public Shareholders under this Offer is maore
than the number of Equity Shares agreed (o be acquired in this Offer, the Acquirers shall accept those Equity
Sharas validly tendered by such Public Shareholders ona proportionate basis in consultation with the Manager:

3. Each Warrant Is convertible inta one Eq!ult,' Share of face vaiue of ?1;: gach, exercisable in one qrnlmru tt‘azt;nljes’ formalities prescribed under the SEBI (SAST) Regulations, 2011, 8, The Acguirers have appointed Nikunj Stock Brokers Limited as the registered broker (Buying Broker) for the
wiilhin a pertad of 16 (elafiteen) months from the cate of aloment of the Warrants, An amount eqUvaENt 0 235 01 | g - 4pe g nouirers acquire Equity Shares of the Target Company during the period of twenty-six weeks after | Open Offer, through whom the purchases and the settlement of the Offer shall be made. The contact details of the
the issue price of each Warrant is payable upfront on allotment and the balance 75% is payable on exercisa of the : . . . Buying Broker nfioned below:
option of canversian, AS pecthe tarms and conditions mutually agreed with the proposed allottess of tha Warrants the closure of the Tendering Period at a price higher than the Offer Price, the Acquirers shall pay the LN Ll T TRt G B,
confirmation has been received from the warrant holders that the conversion of the Warrants into Equity Ehares- difference between the highest acquisition price and the Offer Price to all the Public Shareholders whose Nikunj Stock Brokers Limited
shall be effected only upon the expiry of 10 {tenj Working Days from the completion of the Dffer Pariod Equity Shares were accepted in this Open Offer, within sixty days from the date of such acquisttion. No Address: A-92, Gf, Left Portion, Kamla Nagar, Mew Deihi - 110007, India,

Accordingly, the Warrants da not form part of the Emerging Voting Share Capital for the purpose of computing the such difference shall be paid where the acquisition is made under another open offer under the SEBI Email: infoi@nikunjonline. com

size of this Dpen Offer. (SAST) Regulations, or under the SEBI (Defisting of Equity Shares) Regulations, 2021, or by way of open Website: www.nikunjonlina.com
4. Consequent upon acquiring the shares pursuant to the preferential allotment, the Acquirers will hold a substantial market purchases made in the ordinary course on the Stock Exchange, not being a negotiated acquisition Tel: 011-47030000, 91-8700240043

stake and will be categorized as promaters of the Target Company and gaining control ovar it. Accordingly. this of Equity Shares in any form. Contact Person: Mr. Pramod Kumar Sultania

Offer is made under Regulation 3(1) & Regulation 4 read with Regulation 13(2)a), and other applicable provisions 1. FINANCIAL ARRANGEMENTS SEBI registration No.: INZO00 169335

ofthe SEBI (SAST) Regulations, 2011 : . ; : 10. All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their
5. The Acguirers propose to continue the business operations of the Target Company and may diversify its business The total funds required for the implementation of this Open Offer, assuming full acceptance, L.e. for the respective stockbrokers ¢ Soling Brokars’) within e n ;Fmal traali HoLFE o the Sacondary market, dusing the

acflvities in future. The prime object of this Dffer is 1o acquire substantial Equity Shares and Voting Share Capital of 3’;,*‘253"3‘; aﬁ;lfui to 3'?3'4?1"::534 ~Es?'u:w55'hfmkﬁh EEI"TIE ﬂTfferTI:rlcﬂ nfd? ﬁlﬂu; ujr EuugyE S:q:am{'] 8| Tendering Period.

the Target Gompany, accompanied by control over the Targel Company. Following compietion of the Offer and 190,905,001/ (FUPEES FIVA LIOFSS oixly-otk LaKie RigNY- W0 Thousand EIpMHUNcrsd and Exoily=0nB | 3 o e, o oiitaiive quantity tendered shall be displayed on Designated Stock Exchange’s website accessible at

acquisilion of control, the Acquiress intend to diversify the busingss acivibes of target company into pew line of Only) (the “Maximum Gonsidaration”). www bseindia.com throughout the trading session at specific intervals by Designated Stock Exchange during

Eil;misfc’;'ﬁﬁEﬁiﬂm{'ﬂﬂtﬂnﬂ:ﬂﬁﬁﬂmﬁ1qgﬁ%";”;gﬁ:?ﬂg:ﬁgﬂmmd inpointE (21). Witha | 5 15 terms of Requlation 25(1) of the SEBI (SAST) Regulations, the Acquirers have adequate financial the Tendering Period.

9 g T yTIEMG P ? rescurces and have made firm financial armngﬂmﬂﬂlﬂfﬂ'f the imp'ﬁmﬂﬁh‘!tiﬂn of the Offer in full out of their 12. A Separate Acqulsition Window will be provided by the BSE 1o faclitate the plackng of sell orders. The Selling

6. Asofthe dale, no statutory or other approvals are required to complete the Open Offer. However, consummation of f . i Fi P . :
the underlying transactions requires approval from the Stock Exchange under Requlation 28 of the SEBI (LODR) G SOUTCES/ MMel-Worki and no berrowings fromm any Sank and” or Hnancial INsitulions:ar emisage. Broker can enter orders for dematerialized as well as physical Equity Shares,

Requlations, 2015, for the proposed preferential issue. The Target Campany 1s applying for the approval required | 11e ACQUITErs have sufficient resources to meet their obligations in fullfor this Offer 13. The selling broker would be required to place an order/bid on behall of the Public Sharehalders who wish to

for executing the underlying transaction. - The Acquirer, the Manager to the Offer and HOFC Bank Limited, a banking corporation Incorporated under tender their Equity Shares in the Open Offer using the Acquisition window of the BSE. Before placing the bid, the

7. Thereis no differential pricing for Eguity Shares under the Offer. the laws of India, have enterad into an escrow agreement for the purpose of the Offer {the “Escrow concerned Pubilic Shareholder/selling broker would be required to transfer the tendered Equity Shares to the

B. Any circumstances bayond the reasonable control of the Acquirers, due to which the Dffer may be withdrawn Agreement”) in accordance with regulation 17 of the SEBI (SAST) Requiations, 2011. Pursuant to the special account of Change to BSE Cleanng Limited, by using the seftiement number and the procedure
under Regulation 23(1) of the SEBI (SAST) Requlations, 2011. In the event of withdrawal, a public announcement Escrow Agreement, the Acquirer on August 11, 2026, have deposited cash of an amount aggregating to prescribed by the Clearing Gorporation _ v o
will bre made within 2 (Two) working day's of such withdrawal, in the same newspapers in which the DPS has been ¥1,42,00,000 {Rupees One Crores Forty-Two Lakhs) in an escrow account opened with HOFC Bank | 14. The process of tendering Equity Shares by the Equity Shareholders holding in demat and physical Equity Shares
g::hlus:mﬂ. and such public announcement will also be sent 1o SEBI & BSE and to the Target Company at its Limited, which is more than 25% of the Offer Consideration. will be separately enumerated in the Letter of Offer.

gistered Office. Further, the Acquirers confirm that the Open Offer shall not be withdrawn on account of ny ; : . ; 15. Equity Shares should not be submitted / tenderad to the Manager, the Acquirers, os the Target Company,
rejection or ron-Tecelpt if any of approval rom the Stock Exchiangain relation fo the propusad preferentialissue, | 4~ 1 cash deposithas been confirmed by the Escrow Bank vide iheirletter dated August 12,2026, 110 0 hu'be o discrimination in the acceptance of lockedn and non-locked-in shares In the Offer. The

9. Upon completion of the Preferential Allotment, the Acquirers will hold, in aggregate, 3,56,89,004 Equity Shares, GA Mukesh M Choksi, Proprietor of Mfs. Mukesh M Choksi & Co., Chartered Accountants, having office at residual lock-in period shall continue in the hands of the Acquires. The shares to be acquired under the Offer must
representing 25.05% of the Emerging Voting Share Capital of the Target Company, The acquisition of Equity Shares | 101, Mickey’s Heritage. 7th Road, Tps 3, above HDFC Bank, Santacruz (East), Mumbai- 400055, | befree from all liens, charges and encumbrances and will be acquired together with the rights attached thersto.
and voting rights in excess of 25% of the voling rights of the Target Company, together with the resulting changs in (Membership No.: 031751), has certified that sufficient resources are available with the Acquirers for | 47 The Market lot of the Target Companyis 1 (Ong).
control, has triggered the obligation onthe Acquiress to maka an open offer under Regutation 3(1} and Regulation 4 fulfilling their obligations under this Open Offer in full, 18. Noindemnity is required from unregisterad shareholders
giiha 3E0) (AST) Regujalians: The Manager to the Offer has been duly authorised and empowered by the Acquirers to operate the escrow 1EI In acm;rdanca wil?1 the qul.rentlyﬂnshﬂd Questions iss.m‘:u by SEBI, "FAQS - Tendering of physical shares in

10. lha Erererentlal Allotmant is being made pursuant to Section 2 and other applicabie provisions of the Companles account and to realise the valug of the escrow account in terms of the SEBI (SAST) Regulations. buyback Offer /Open Offer/ exit Offer/delisting” dated Feb.ru*ar',- 20, 2020, SEBI Circular no.

o1, 2013 and Chapier V of the SEBI (ICOR) Regulations, and the issue price has been determined under Regulation et , ,
166/ read with Regulation 164 of tha SEBI (ICDR) Regulations. The Acquirers have confirmed that they have, and they will continue to have, and maintain sufficient| ~ SEBYHO/CFD/CMD'/CIR/P/2020/144 dated July 31st, 2020, and BSE notice no 20200:528-32 dated 28th May
H. SHAREHOLDING AND ACQUISITION DETAILS means and firm arrangements to enable compliance with their payment obligations under the Open Offer, gﬂsgieiﬁr?:;'gﬁ:E:g';'irﬁ';”;ﬂafﬁéﬂfﬂ;&ﬂ;ﬁﬂ;ﬁﬂi r};"s"‘jggﬂms in Open Offer. However,
: Epaf u I fay Ll ; '
The current aqd propased shareholding of the Acquirers in the Target Company and the details of their acquisitions | 8 In case of upward revision of the Offer Price and/or the Offer Size, the Acquirers would deposit appropriate THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THIS OPEN OFFER WILL BE SET OUT IN
ar as follows: additional amount into an Escrow Account to ensure compliance with Regulation 17(2) and Regulation | Tug LETTER OF OFFER.
ﬂllai_ls Acquirer-1 _ .Iu_mulrm! _ Total 18{5) of the SEBI (SAST) Regulations, prior to effecting such revision. N. OTHER INFORMATION
:EE:E;: e iﬁgjﬁylﬁwj-'rll:uﬂ:ﬁm;;: ?::! Tﬁ %?J?v;ﬂn?g::lzast . Based onthe above and in the light of the escrow arrangements, the Manager to the Offer is satisfied (a) | 1. The Acquirers accapt full responsibility for the information contained in tha PA and in this DPS, other than such
Near FWSTS Building Sector- | Near FNSTS Buiiding ; about the adequacy of resources to meet the financial requirements for the Open Offer and the ability of information regarding the Target Company as has been obtained from publicly available sources or provided by
30, Gurgaon, Haryana - Sector-30, Gurgann, Acquirers to implement the Open Offer in accordance with the SEBI (SAST) Regulations, (b) that firm the Target Company, and undertake that they are aware of, and shall comply with, their obligations under the
129001 Haryana— 122001, arrangements for payment through verifiable means have baen put in place by the Acquirers to fulfill his SEBI{SAST) Regulations.
PAN AEJPMOBAGE AGPMABEIR obligafions in relation to the Offer in accordance with the SEBI (SAST) Regulations. 2, Unless otherwise stated, the Information set out in this Detalled Public Statement reflects the position as of the
|'|lF:"'|1'.l:'Er';lS:I . Ii'E'l't‘S':'ﬂﬁ 1|ﬂ At Al - o STALRTORY AR ATHER APERIVLS 3 ?:telh?em. fi taining 1o the Target C tained in the PA, this DPS and other adverti nt
control’ promaoters o . : . _ . The Information pertaining to the Target Company contained in the PA, this DPS and any other advertisement ar
acquirers) PAG where As D”,the date, except approval of BSE_ ol accordance with Regulation 28 of SEBI (LODR) Ffegulatﬂ:lnls. publication made in eunngctiun with this Open Qffer has been compiled from information published or publicly
Acguirers) PAC are 2015 in res pect of proposed F}r&fﬂl‘ﬁnhaE issue, there are no other statutory apﬁm\rals r&iJl:llrE:d far this available or as provided by the Target Company, The Acquirers and the Manager to the Offer have nof
COMmpanies Offer. However, if any statutory approval that becomes applicable prior to completion of this Offer, this independently verified such information and donot accept any responsibility with respact thergto,
Mame of th; Group, i {None Mone Offer would be subject to the receipt of such other statutory approvals that may become applicable at a 4, Pursuant to Regulation 12 of the SEBI (SAST) Reguiations; the Acquirers have appointed Cradora Partniers
any, to which the later date. The Acquirers will not proceed with the Offer in the event that such statutory approvals Private Limited as the Managerto the Dffer
Acquirer belongs to becoming applicable prior to completion of the Offer are refused in terms of Regulation 23 of SEBI (SAST) |5 : : -

_ = - ; : ; : . e Acquirers have appointed MUFG Intime India Private Limited as the Registrar to the Offer, having SEBI
;ﬁg;ﬁ:ﬁnﬁfﬂf'm ! Semh b e R, SRR Regulations, 2011, In the event of withdrawal, a public announcement will be made within 2 (Two) | Registration No. INROODOO4058 and its office at C 101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbai,
o N o dhis capatof the mma‘l’ < S EEmiIme e e Sotwotm sl orng DeyEol such ihdraws, n e same newspapers N WHIGh Bis DF s hes appeared. Maharashtra- 400083; Contact Person: Mr. Sahil Kamble; Contact No.: +91-8108116767, Emall ID:
capital target company. target company approvals referred to above is refused, the Acquirers shall have the right not to proceed with this Open | 6. This DFE is being published, in terms of Reguiation 14(3) of the $E_H! {BAST) Regulations, in alf editions of
Shares acguirad between | Nil il il Offer, In the event of withdrawal, a public announcement stating the grounds for the withdrawal will be Financial Express (English national daily), Jansatta (Hindi national daily), Pratahkal (regional language daily at
the PA date and the DPS made within two Working Days of such withdrawal, in the same newspapers in which this DPS has been the place where the registersd office of the Targat Company is situated and the place of the stock exchange
date put’lfﬁhﬂﬂ. and a copy of such |:'U|.'||1|: announcement will also be sent to SEBI, the Stock Em;hange. and the whaere the maximum wolume nftral:l'lng inthe E.EIUIHI' ahares was recorded 'IjI:HIFIﬂ the 60 trading days FIFEBEL']F!'IQ
Proposed Shareholding |+ 3.24,25,000 Equity Shares «  32,64,004 Equity «  3,56,89,004 Equity Target Company at its registered office. the date of the PA). A copy of this DP3 |s being filed with SEBI. BSE Limited and the Target Company at its
after tha acquisition of |- 22 76% of the post-issue  |Shares Shares - g s : reqistered office in terms of Requlation 14{4) of the SEBI (SAST) Regulations.
shares which triggered | emerging voting share capital |+ 2.20% of fhe post-issue |« 25.05% of the post- || 5 Mo approvalis required from any bank or financial institution for the purpose of this Open Offer 7. This DPS is also available on SEBI's website at www.sebigowin, on the website of BSE Limited al
the open offer: of tha target company. BMErging voling share Issue emerging voting 4. Where any holder of Equity Shares wha is not a person resident in India (including non-resident Indians, www.bselndla.com and on the website of the Manager 1o the Offer at www.credorapartners.com.

*  Number capital of the target share capilal of the target overseas corporate bodies, foreign portfolio investors and foreign institutional investors) requires any | 8. This DPS is being issued on behalf of the Acquirers by the Manager to the Offer, Gredora Partners Private
¥ .%In' it share R L approval {Including from the R8I or any other regulatory authority) in respect of the Equity Shares held by Limited.
Eaffﬂﬁﬁ S R AT B Sares thern, such holder will be required to submit such approval, along with the other documents requiredto be | 5. Inthis DPS, all reference to *Rs.” or "T" are references to the Indian Rupeeds).
Frpupﬂm sharehoiding e Gty tendered to-accept this Open Offer. In the event such approvals are not submitted, the Acquirers reserve ISSUED BY THE MANAGER TD THE OFFER
aferthe acquisition of the right to reject such Equity shares tendered in this Open Offer, Credora Pariners Privale Limited
Equity Shares (including . Incase of delay in, or non-receipt of. any statutory approval, SEBI may, if satisfied that the delay or non- Registered Office: 6th Floor, B Wing, GSC Tower, Sector 30, Gurugram,
Offer Shares, assuming receipt was not attibutable to any wilful detault, failure or neglect on the part of the Acquirers to diligently Harvana. 122001
: « 7.27,36,638 Equity Sh yand,
full acceptance) which e o . pursue such approval, grant an extension of time for the purpose of making payment, subject to the : te:
triggered the Dpen Offer « 51.05% of the post-issue emerging voting share capital of the farget company, PP » W . sl U By o iy : Contact Number: 01124-4293471 Website: www.credorapartners.com
aim it A ith TG o Acquirers agreeing to pay interest to the Public Shareholders as directed by SEBI, in terms of Regulations @ Email Address: info@credorapartners.com
: B Bey 18{11)of the SEBI {SAST) Regulations. Where the delay occurs on account of wilful default by the || * _ . : ' ; P

ahErcIﬂE"‘lg |:|l tﬁndﬂ-ﬂng g' IEIII :'l E b bLvihmiE e Fmw i 'El]-ﬂlﬂﬂ PE'EM. MI". Prﬂ.ﬂhﬂn‘[ Pl'i![ﬂ[]- Ell'lgh
period) Acquirers in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will also SEBI Registration Number: MB/ INMODD013411
Any Other interestin the | As on date of this Detailed Public Announcement, Mr. Sanjay Natvarial Mandavia® (Acquirer- become applicable and the amount lying inthe escrow account shall become liable to forfeiture Validity: Permanent
Target Company 1) is the Whode Time Director {Professional Category) and public sharehoider of the Targat Subject to the receipt of statutory and other approvals, if any, the Acquirers shall complete al CIN: UT0200HR2025PTC1 32099

Company. Except from being the directar and public ET’W'”E’- the Acquirers do not have requiremients relating to this Open Offer, Including payment of consideration to the Public Shareholders

By s WS ESLRC ANy OB Vel w1 OF Yol e Tanget Compan: whose Equity Shares are validly accepted in this Open Offer, within 10 {ten) Waorking Days from the date of FOR AND ON BEHALF OF THE ACOUIRERS

Note: _ . closure of the Tendering Period. Where the statutory approvals extend to some but not all holders of Equity - Sl/- Natvartal Mand ﬁd"" | Mandayl

I, Pleasenote he differenice, fany, in he percentage (s due to rounding-off, _ Shares, the Acquirers shall have the option to make payment to such holders in respect of whom no Ei:tt?-l ”""!IIT?‘ 2078 ?:"ia'." a:"]:“ il Mandavia {"pﬂ .ﬁ"{;v i

2. No person is acting in concert with the Acquirers for the purposes of fhis Open Offer. While persons may be statutory approval s required in order te complete this Open Offer & August 17, COuUirer- Acquirer-2)

epaperiinancialexpresscon e @@




